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 In the Final Order No. A/85532/2024 dated 31.01.2024,  

(i) at the page number 8, 

(a) in line 28, for “the delay”, read “the alleged delay”; 

(b) in line 29, for “is condoned”, read “is considered as non est”; 

 
(ii) at the page number 9, in lines 2 and 3,  

for “by condoning the delay in filing the appeal before the 

Commissioner (Appeals)”,  

read “by considering the alleged delay in filing the appeal before 

the Commissioner (Appeals) as non est”. 
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